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ORIGIONAL APPLICATION 	- 

MI3C PETITION NO. 	 (O.A.NO. 

REVIEW APPLICATION .:_________________ 

•1 
0 
,•\ 	: 

j 

•: 	 • 
- - 	r1NT S  PETITII)N NO 	 (U0AND. 

APPLICANT(S) 
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Aduo0 to for the 

App1iont. 
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j -. . Office Note 	. 	 Court tJrd3rs 

• 	 -------------------------- - 	 - -.- I- 

4 	, 	, 	 61-95 , 	This application has been moved 
I) 

by learned counsel Mr.M.Chanda on 
,behlf of the applicant, Shrj Mahesh t ti 	 e.'c i 

	

• 	Taye, a casual Mali in the office of 
b')-Q 	 ,Defence Estates Officer, Jorhat Circle. 

3/ 	L4'd 2Z'Qq 	t The applicant seeks regularisation of 
thiS service. Learned Addl.c.G.S.c. 

• . 
0 	 'Mr.A.K.Ghoudhury is present and has 

. 	reàeived copy of the application. 

1 	 Heard !v.Chanda on the question 
c / 	J_tVw' L?' 

- i of Admission and perused the contents 
of the application. Appl!ication is 

V adrnitted. Issue notices on the respan 

* 	 'dents under registered post. List 
on 15-2-95 for written statement 

.sp.lAdaiaIatrsth. 	 I 	 sand further orders. 
. 	• 	 Heard Mr.M.Chanda and MrA.K 1  

Choudhury in respect of interim relief 

	

- 	 tprayer. Indency of this application 

/ 	

r 

fl/C •- 

1 1 • 	I,  

shall not be a bar for the respondents 
to consider regularisatiori of the 

service of the applicant oro appoint 

k
,

1l 
him to any other postLyJhichLis eligi-
ble. 

0-_1  lm') 	••' 

	

, 	 . 	Member 
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O.A. No. 675 

OFFICE NOTE 	
OOURT EnQERS 

	

I 	
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15.2.95 t None for the applicant. 

Mr...AK Chowdhury, Addi. CG.S.C. 

, 1 for the±espondents. 

At therequest of Mr. Chowdhury 
6 weeks time for written statement. 
Ad35urned to 3.4.95 for orders. 

er 	 Vice-C. 

	

I 	 .. 	 I 	 ••'__ 	 ...... -. 

-- 	 I 	 • 	 -.--.. 

trd 
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3.4,95 	, 	None present. Adjou,ngd to 

8.5.95 foir orders. No written 

Statement is filed till today. 

1 	 / 

Iice-.Chajrman 
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0 	 Member 
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J.LJSarkar on leave, Mr.A.1K.I 

t.Choudhury Addl.C.G.S.C. for the res-
pondents. Written statement ir. has 

I already been filed. 
To be listed for hearing on 

6-7-95. 

fr 	 •: 

!vmber 	 Vice-Chairman 

• 	
•/T%-); 
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3.4.96 	 Written statement has been submi- 

tted..Case is ready for hearing. 

0J\ 	9\J(••• 	 List for hearing on 29.5.96. 

• 	 ;TZ .2. - 	
0 

Member 
pg 

30.5.96 Learned counsel for the parties are 
Dresent. 

By consent hearing adjouie 

, ber(A) 

Member(J) 
nkm 
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o 	19 	O.A.No.6/95 	 4 

	

• 	- 	 & 	4 	4 	 S • •SS • go •Ø• ••' 

0{DR 

	

• 	• ., , , 	 • • 4•*. 	S & • • • • • •• •• •.. .. e •  40 

Mr. M. Chanda, learned counsel for 

the applicant and Mr A.K. Choudhury, learned 

Addi. C.G.S.C., for the respondents are present.. 

Mr Chanda seeks adjournment for filing rejoinder. 

Hearing adjourned. List for hearing on 4.7.96. 

In the meantime Mr Chanda may 

submit rejoinder, if he desires with copy to the 

counsel for the respondents. 

0AIIAIGPIPAINP  No 

04 

OFFICE N 	 • 	
TE 

( ••. , • •* .,ø .,. ..4, 	, 	4 •I • • • • $ 

31.5.96 

.... 

.i. 

- -, 

'9 
I A... 

It 

nkm 

4-1-96 

Member(A) 

Member(J) 

Learned counsel Mr.J.L.Sarkar for the 

applicant. Learned ¼d1.C.G.SC. Mr.A.K. 

Choudhury for the respondents. 

List for hearing on 5.8.96. 
-'S 

' 

5.8.96 

N ethber 

Learned counsel Mr M. Chanda for the 

applicant. Mr A.K. Choudhury, learned Addi. 

C.G.S.C., for the respondents. 

List for hearing on 3.9.96. 

6 
Meh ber 

Jd' 	 nkm 

JA, .- 

7- 

3.9.96 1  

pw 

Mr M.Chanda for the applicant. Mr 

A4K.Choudhury.Addl.C.O.s.c for the res 

pondents. 

List for hearing on 27.9.96. 

~L_ 
Member 
/ 
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ORDER 
•S* 	••• 

27-9-96 	Learned counsel MrsJ.L.Sarr and 

Ajz'J ---eQ_L4l%. 4L-.42I 

i-e-ei--&- 
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• 	-&e/. 

lm 

24.2.97 

• Mr.M.Chanda for the applicant. AckU. 

•c.o.s•c• Mr.A.K.Choudhuy for the 

respondents. 

List for hearing on 21-11-.96. 

Mir 

List on 21.3.1997 for hearing. 

Member 	
Va. 	 n 

rs. 

N iLLcJ  

R5u1 'hjcuJ 

_T& 

trd 

27.3.97 Heard the learned counsel for the 

parties. Hearing concluded. Judgment delivered 

in open court, kept in separate sheets. The 

application is disposed of. 

3 
Meniber 	 Vice-Chairman 

nkm 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
CUWAHATI BENCH :: GUWAHATI-5. 

,( 

/ 	 O.R. NO. 6 of 1995 
TNO. 

ShriMeshTaY _____ 

ShriJ J.L. Sarkar and ShriM.Chanda_ 

) 

DATE OF DECISION 21,3.1997 

(PETITIONER(S) 

ADVOCATE FOR THE 
PETITIONER (s) 

VERSUS 

o  Indiiand others 
	 RESPONDENT (s) 

ADVOCATE FOR THE 

Shri A.K. Choudhury, Addi. C.G.S.C. ' L J r LI I ' LI L 

• T HE HUN BL E JUSTICE SHRI 7D.N. BARUAH, VICE-CHAIRMAN 

•THE HUN' 
OLE SHRI G.L. SANGLYINE,ADMINISTRATIVE MMBER 

1 Whether Reporters of local papers may be allowed to 

ste the Jdgment ? 	WO 

To be referred to the Reporter or not ? 
ifL- 

Whether their Lordships wish to see the fair 
COPy of 

the judgment 7 
is to be circulated to the other 

Whether the 3udgment  
Benches 7 	ltb 

Judgment delivered by Honble 
ViceCha1rman 
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/ S 	 IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
/ 	 GUWAHATI BENCH 

( 	 Original Application No.6 of 1995 
Date of decision: This the 21st day of March 1997 

The Hon'ble Justice Shri D.N. Baruah, Vice-Chairman 
The Hon'ble Shri G.L. Sanglyine, Administrative Member 

Shri Mahesh Taye, 
Mali, 
Office of the Defence Estates Officer, 
Jorhat Circle, .Jorhat. 	

S 	 ........Applicant 
By Advocate Shri J.L. Sarkar and Shri M. Chanda. 

- versus - 

I. Union of India 
Through the Secretary, Ministry of Defence, 

f' 
Government of India, New Delhi. 

 The Director General, 
Defence Estate, 
Ministry of Defence, 
New Delhi. 

 The Director, 
Defence Estate, 
Headquarter Eastern Command, 
Ministry of Defence, 
Calcutta. 

 The Defence Estates Officer, 
Jorhat Circle, 
Jorhat, Assam. 

 Shri Ganesh Dey, 
Mali, 
Office of the Defence Estates Officer, 
Jorhat Circle, 
Jorhat, Assam 	 Respondents 

By Advocate Shri A.K. Choudhury, Addi. C.G.S.CE 

mgmem 

BARUAH. J. (V.C.) 

This application has been filed by the applicant praying for 

a direction, interalia, for regularisation of his post. 

2. The applicant was 	appointed Mali in 	the office 	of 	the 

Defence Estates Officer, Government 	of India, Ministry of 	Defence. 

According to the applicant he belongs to the Scheduled Caste Community. 

However, the respondents have stated that the applicant is not a member 



2 
4 

of -  the Scheduled Caste Communit 
, 

but a member of the Scheduled Tribe 

Community. In May 1991, the appliantwas appointed Mali in the Defence 

Estate Office, Jorhat, for a Period/ of five months. His name was sponsored 

by the local Employment Exchang€. Thereafter, his services were extended 

from 	time 	to 	time 	after 	every/six 	months 	with 	an 	artificial 	break 	of 

one 	day. 	The 	applicant 	was 	disc'harging 	his 	duty 	as 	Mali 	till 	September 

1993 when his services were terminated. The contention of the applicant 

is 	that 	in 	the 	present 	facts 	and circumstances 	of 	the 	case, 	instead 	of 

terminating his services he ought/to have been regularise 	in his post. 

We have heard Mr J.L. Sarkar, learned counsel for the 

applicant, and Mr A.K. Chodh ry, learned AddI. C.G.S.C., appearing on 

behalf of the respondents. Mr Choudhury informs this Tribunal that a 

post is now available at Silc ar and the applicant can very well be 

appointed 	in 	that post 	on 	a egular basis. 	Mr 	Sarkar 	has 	no 	objection 

if the applicant is appointed at /Silchar as Chowkidar. 

 Considering 	the siiibmission 	of - the 	learned counsel 	for 	the 

parties we dispose of this application with a direction to the respondents 

to appoint the 	- applicant - çhowkidar 	in the Office of the Sub-Defence 

Estate Officer, Silchar, as ealy as possible, at any rate within a period 

of one month from today. 

Mr A.K. Choudhury shall communicate the decision to the 

respondents. 

G. L. SANGLNINE) 	 ( D. N. BARUAH 
MEMBER ( 	 VICE-CHAIRMAN 

nkm 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUvJAHATI BENCH 

O.A. No. 6 of 1995 

Shri M.Taye 

-versus - 

Union of India & Ors. 

LI 

LIST OF DATES 

Sl.No. 	Date 
-- 

Particulars 	 Para & Page 

The applicant was a civilian 	6.1 
employee in the department of 

defence Estate Office,Govt. of 

India,Minis,try of Defence..He is 

is a member of Scheduled Caste 
Community. 

2 	6.5.91 The applicant was appointed as 	6.2 & 6.3 
7.4.92 Mali in the office of the Derence 	Annex.1,2 &3 
4.11.92 Estate Off ice,Jorhat vide order 

dated 6.5.1991 for a period of 5 

months, his name was sponsored by 

local employment exchange.Thereafter  
the service of the apPl,icant was 

extended from time to time, after 

every six mOnths 	with an artificial 
break of 1 day. The applicant Comple- 

ted more than 2 years, on the basis 

of 6 months sanction vide appointment 
letters dated 7.4.92, 	4.11.92 

respectively and acquired a right to 

get regular appointment. 

3 	12.3.93 The applicant was working against 0(1 

regular vacancy for more than 2 years and 

his case of regularisation submitted 

Contd... 

'I 



-2- 

vide letter dated 12.3.93 but one 

Shri M&e-h Dey was appointed as 

Chowkidar, in May 1993 at D.E.O 

Agartala subsequently transferred 

to D.E.O. Jorhat, and appointed as 

Mali against the post in which the 

applicant was working. 

4 	17.5.93 	That the Defence State Officer 	6.8 
• 	 wrote a letter dated 17.5.93 to 	Annex.-4 

the Director, Defence Estates, 

Eastern Command Calcutta, stating 

that the applicant is working 

for last more than two years and 

filfilled all norms to be appointed 

on regular basis, against regular 

vacancy of Mali. 

5 	17.8.93 	The applicant submitted repres- 	6.9 & 6.10 
entation dated 17.8.93 but to 	Annex-5 
no result. 

6 	3101.$91. The Under Secretary to the Govt. 

of. India, Ministry of Defence, 

issued revised instruction regard-

ing regularisation of the services 

of non-industrial casual personnel 

wherein it is stated that Casual 

employees who are appointed through 

employment exchange and Possessing 

experience of a minimum of two Years)  
they will be eligible for regularisation 

in the of fice/Establishment On availabi-

lity of regular vacancies and the 

casual employee who put at least 240. 

days ( 206 days in case of 5 days 

week) of casual service. The applicant 

has been sponsored through Employment 

Exchange and he has completed 240 days 

of casual service and fit for regular 

appointment. 

Contd.. 



t' 
/ 	 -3- 

2 	 3 	 4.&5. 

7 	Sept. 1 93 	The D.E.O. very strongly recornmen- 6.12 & 6.13 

ded in his letter dated Sept. 1 93 	Annex-7 

to theDireCtOr, but thereafter 

applicant not allotted any work 

by the D.E.O. Jorhat. 

The applicant has acquired a 

valuable right for regular 	 - 

appointment with all consequential 

service benefit. 
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H 
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : GtAHATI BENCH 

%li GUWAHATI 

An application under section 19 of the 
Administrative 24ribuals 3 

tral Amnjstrat. Tru 
Act 1985 

i 

	

5JAN 1995 	 O.A. Noe 	 9 

I Sri Mahesh Taye 	....... Applicant 

	

Gwahaj lencti 	I 2— 	 :. 	 Vs. 

Union of India & Ors. •.... Respondents 

I N D E X 

Si. No 	Annéxure  AfeLfWcMufatfs Page No. 

1 	 - 	Application 
2 	 1 	Appointment letter dt.Ls - it2- 

3. 	 2 

4 	 3 	 Ii 	 U 	 Q 	" 

5, 	 4 	Letter cit. 	-, 

5 	Representation cit. 

6 	Letter cit. 	 - 9- 
8, 	 7 	Letter cit. 
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Particulars of the applicant 

• 	 Shri Mahesh Taye - Mali, 

S/oKanai Taye 

Office of the Defen.ce.Estates Officer 

Jorhat Circle, 

• 	 Jorhat-5, Sax Assam. 

Particulars of the Respondents 

1. Union of India 

Through Secretary, Ministry of Defence s  

Govt. of India, New Delhi. 

- 	2, Director General 

Defence Estate 

Ministry of Defence 

R K Puram, New Delhi-110066- 

Director 

Defenc,e Estate 

Headquarter Eastern Command 

• 	 Ministry of Defence 

13 Camac Street(7th Floor) 

balcutta-17 

4, Defence Estates Officer 
• • 	

Jorhat Circle, Jorhat-5 

Assam0 

5. Shri Ganesh Dey, Mali 

• 	 Office of the Defence Estates officer, 

Jorhat Circle, Jorhat-5 

• 	 - 	Assam. 
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• 
. 

3 	Particulars_for_which this is maQe 	- 
T 

This application is made Prayingfor 

• 
. regularisat{dn._of services of the applicant as 

Mali'with all consequential service benefit in 

the office of the Defence Estates Officer, 

Jorhat Circle, 	Jorhat - 5 from 6.5.1991 

• 4 	. 	 Jurisdiction 

The applicant declares that the, subject mtter 

for which the a;plicant wants redressal is within 

the jurisdiction of the Tribunal 

' 5 	The applicant further declares that 	he 

• 	 . 
applicationis made with the limitation prescribed 

in Section 12 of the Central Adinistrative Tribunals 

Adt, 	1985 	 . 

I -,  ,• -• 



L 	.1 
is. 

6, 	Facts of the case. : 

That the applicant is a citizen of India as such he .10 
• 	V V  

is entitled to all rights and privileges guaranteed by 

V 	

V 	
the Constitution of India. 	

V 	 V 

V 	
The applicant is a civilian in the department of 	V 

Defence Estates Office, Jorhat. He is a member of Scheduled 

Caste Community, 	
V 	

V 

2, 	That the applicant was appointed as Mali in the 

scale of Rs, 750/- to 940/- per month in the Defence Estates 

Office, . Jorhat vide appoint letter No. 6016/ADM/22 dated V 

6,5.91 	The applicant's name was recommended by the local 

Employment Exchange, Jorhat, Initially the applicant 	was 
' V  

appointed for a period of 5(five) months. Since then his 

,acPointment is continued on the basis of sanction accorded, 

by this department. Thereafter the applicant t s service has 

/. 	been extending dafter 	every six months with an artificial 

V 	
break of 1 day. Although the applicant has completed more 

than two years of 
' 

service on the basis  of six months sanctions 

but the service of the applicant has not regularised. It is 

highlyunfair on the part of the respondents by not 

• 	•• 	regularising theservice of the applicant (Csual Employee) 
V 	

V 

who is serving in the same.organisation for more than two 

/ 	
T• S 

V 	

V 	
years regularly. V  

V 	 Copies of appointment.letter dated 6,5,917.4924.11.92 

V 	
are annexed herewith asAnnexure 1,2,3 respectively. • 	V  

3. 	That the applicant begs to state that he is serving 

in the organisation regularly, sincerely and to th.e.full, 
V 

satisfaction Of the .:authority conöerned. The applicant 

5'  

3 



has fulfilled all norms of service as such he has 

acquired a right to get regular appointment as Mali 

in the organisation. 

That the applicant begs to state that although he 

is placed in the pay scale of Rs, 750/- to 940/n per. month 

but till date he is getting the ititial pay of is, 750/- 
• 	 / ,- 

/ plus dearness allowances. This act of the Defence Estates 

Establishment is highly discriminatory, Illegal and 

* 	 unfair, 

That the applicant begs to submit that he has 

already spent more than 2 years service in the Defence 

Estates Establishment but till date no job security i' 

provided to the applicant by, the Defence Estates Esta-

blIshment, The applicant has been entrusted with the work 

of flowering, Gardening, Plantation of trees and weeds-oqt 

unwanted grass, vegitation in the Defence Estates Organi- 

ation Garden at dorhat. Therefore the regular post of 

Mali is justified since his appointment on 6.5.1991. 

That the applicant begs to state that he is working 

\ against a regular vacancy . for last more than 2 years. His 
'1 

• 	 casefor regularisation alongwith all supportise documents 

has already, been submitted before, the Respondents vide 

letter No. 6016/ADM/ dated 12.3.93 but.to no result. 

That the applicant begs to state that one Shri 

Mahësh Dey was appointed as.Chowkidar thn May 1993 at 

D.E.O. Agartal a and subsequently he is transferred to the 

D.E.O., Jorhat and appointed as Mali against a regular 

vacancy. Be it mentioned that against the: said regular 
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- vacancy the applicant is working for more than two 

years with utmost sincereitY and satisfaction to the 

authorities as such the transfer appointment of •Shri 

Gariesh Dey to the post of the applicant is very much 

illegal, unfair and violative, of administrative fairplay. 

That the D,E.O. Jorhát has submitted a letter 

NO. 6016/ADM/XVII/169 dated 17.5.93tothe Director,, 

Defence Estates ?, Eastern Command, .13 Camac Street, 

Calcutta.stating that Shri Mahesh Taye (applicant) is 

working in his office for last more than two years and 

the applicant has fulfilled all norms to be appointe.d on 

regular basis as Mali as he is wotking against a regular 

vacancy and the DEO also stated the fact of the. 

Respondent No. 5. 

A copy of letter No. 17.5.93 is annexed as 

Annexure-4, - 

That the. applicant begs to 'state that he has 

submitted arepresentation dated 17.8.93 beforethe 

Director General, DE, Govt. of India, Ministry of 

Defence, R.K, Puram,. New Delhi-66 stating all facts 

and circumstances of the case and the applicant requested 

him to regularise the service of the applicant but to 

no result. 

A copy of representation dated 17.8.93 is annexed 

herewith as Annexure-5, 

100 	That the applicant begs to state that he is 

apprehending that his service may be terminated at 

I 



	

/ • 
	 any time illegally andarbitrarily. 

'11 	That the pettioner states that the Under Secretary 

to the Gövérnment of Inda, Ministry of Defence, New Delhi 

issued instructions vide letter No, MF 4(3)/89/D(Civ.II) 

dated 3111991 to all Chief of Army Staff, Air Staff, 

and Naval Staff as follows : 

The revIsed instruction are given below : 

The regularisation of the services of non-industrial 

casual personnel already appointed shall be regulated 

as under :- 

The casual employees should have been engaged 

through. Employment Exchange. 

Casual Employees appointed through Employment 

Exchange and poséssing experience of a minimum of two 

years casual service in the office/establishment to 

which they are so appointed will be eligible for 

	

/ 
	

appointment to posts on the 

regular - 

establishment in that office/establ.ishient on availability 

of regular vacancies without any further reference to 

Employment Exchange subject to other conditions like 

reservation age qualification being._satisfied. 

Only a casual emplbyee who has put in at least 

240 days (206 days in case of 5 days week) of casual 
• - .------'V.- 	 . 

service (including broken period of service) during each 

of the two years of service referred toabove will be 

entitled to the benefit mentioned in (b) :above, 

/ 
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From the above letter it is clear that the name 

of the applicant has been engaged/sponsored through 

Employment Exchange and the applicant has completed 

,. 240 days of casual service in the D.E,O., Jorhat Circle 

• as such he is fit person to be appointed as a regular 

Mali in the said establishment also the applicant is 

working regularly against a permanent vacant post. 

A' copy of letter dated 31.1.91 is annexed herewith 

as annexure 6, 

That the applicant begs to state that the D.E.O,, 

Jorhat Circle issued a letter vide No, 6016/DM dated 

September 1993 to the Director, D.E. Ministry of Defence 

FIQ, Eastern Command, 13 Camac Street (7th Floor) Calcutta# 

for regular appointment of Shri Mahesh Taye, Mal.i at 

.E.0U, Jorhat as he is working• against a permanent 

vacancy. The said D.E.O. also stated in his letter about 

the satisfactory service of the applicant and duties 

performing in the establishment. Thereafter the DEO 

requested and rcomrnended to appoint the applicant in 

the post of Mali on regular basis. 
Z '•'.. 	 S 

copy' of letter dated September, 1993 is annexed 

as Annexure 7, 

That the applicant begs to submit that he is 

• 	 • 

 

working since 8.5.1991 in the D.E.O., Jorhat against a 

vacant post of Mali and Respondent No. 5 transferred 

from A.D.E.O, Agartala have been appoThted as a Mali 

in the same establishment. The applicant has accrued a 

right to get appointment on regular basis 'against the 

vacant post of Mali as per letter dated 31.1.91(Annexure-6.) 
- 	 " 	 I 
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as such the Reâp,ondents has violated the Article 14 
I 	- 

and .16 of the Constitution of India by not appointing 

the applicant on regular vacant post and Your Lordships 

may be pleased to interfere in the. matter and direct 

the Respondents to appoint the applicant on regular 

vacant post permanently as he has 'completed the terms 

and conditions of letter:dated 31e 1.91 (Annexurer6), 

14. . That this application is made bonafide and in 

the interest of justice. 

7, . Reliefs grayed for 

F 

Under the facts andcircumstances explained above, 

the applicant prayes for the following reliefs : 

- That the Respondents be directed to regularise 

the service of the applicant in the post of 

Mali with effect from 8.5.1991- 

- That the Respondents be directed to give all 

consequential service benefits from the date 

of regularisation. 

3 ,. That the applicant be paid salary in the time 

- scale of Pay Rs. 750/- to 940/- per month with 

increments for each completed year of serivce 

and ax±ear payments. . 

4, 	Costs of the case. 

- Pass any other order as may deem fit and proper 

by this Hbn'ble Tribunal. 

he above reliefs are prayed for on the 

following amongst others. 	 - 
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1 • 	For that the applicant is working in the Defence 

Estates Circle Office at Jorhat for.a period more 

than 2 years as Mali for full time. 

For that the regular employees entrusted with 

similar nature of works in the Defence Estates, 

are getting all service benefits. 

For that the long span of service more than 2 years 

• 	as casual employees accrues a right to the applicant 

to be regularised his ervice as Mali. 

For that after working for long period in time 

scale of pay has earned annual increment in the 

pay scale which has not been given to him. 

• 	 5.- For that the post of Mali, where the applicant. is 

working, is a permanent vacant post. 

• 	• 	6, 	For that the applicant has completed all norms of 

service as per letter dated 31,1.1991 (Annexure-6) 

7. 	For that theappicant• is working regularly as Mali in th 

lmxtka Defence Estates, Jorhat Circle Office with the 

fullest satisf&cion to the author1t±e 

Li 



8. 	Interim Reliefs prayed for :- 
t 	

•V 	 V 

The applicant prayes for the folowing Interim 

- 	Reliefs : 

1. 	That the applicant be given all allowances 

applicable as to other regular employees in the 

pay scale of Rs, 750/- to 940/- per month, 

2 • That no other person shall be appointed on regular 

basis in the post of Mali during the pendency of,  

this application. 

3, That the Respondents be directed to appoint the 

applicant in the post of Mali on regular basis 

at D.E,0., Jorhat. 

• 	 9. 	Matter notpendingin any other CouLTribunal. -. 

That the applicant has. not filed any other application 

in any other Court/Tribunal. 

Details remedy exhausted:- 
L 	 - 	..',-_•* 	• 	* 

There is no scope of any other remedy except• the 

application before this Hon'ble Tribunal. 

Particulars.of the Postal Order :- 

• 	 Postal Order No. 	:- 	
• 

• 	 Issuedrom 	• 	:- 	G.P.O.,Guwahati' 
VtV 

Payable at 	 :- 	 G,P.O.,Guwahati 

Date 	 :- 

• 	
12, details of Index :- 	 V 

V 	 tV- 	 V 	 • 

An index showing the. particulars of documents enclosed 

13. List of Enclosures :- 

As per Index. • 

-V 
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VERIFICATION 

I Shri Mahesh Taye Son of Kanal aye, working 

as a Mali in the office of the Defence Estates Circle 

OffIce, Jorhat and the applicant In this application 

and do herby verify that the statements made in this 

- 	 application are true to my knowledge and belief and I 

• have suppressed nothing material facts of the case, 

• 	..• 
Date 	Jr 	 Signature 

Place 	 - 



ANNEXURE - I 

No 6016/ADI"V22 
Office of the Defence Estate 
Officer, Jorhat Circle, 
Jorhat 

To 

Shri Mahesh Taye, 
Chandan Nagar, 	. 

• Club.  Road 
P.O.Jorhat 	. . . 

Subject :APPOINTMENT 

It is to inform you that you are selected and 

appointment as Casual Mali, at the rate of 1/3 of pay 

at the minjfaum of relevant pay scaleplus dearness 

allowances for a period of 5(five) months and the 

period will be counted with effect from the date of 

your sincere duties.P1ease note that service are 

liable to be terminated at •any time during this period 

• 	
Sd/- Illegible 

• 	Defence Estates Officer 
JorhatCi.rcle 	• 

WI 



ANNEXURE-Il 

D.O.PT.II.NO, 15/92 dated 7.4,92 

Shri Maheswar Taye ,, - Appointed as casual Mali for a 
Casual Mali 	

period of six months with effect 

• 	 from the 26-3-92 to 21-9-92 at 

the rate 1/30 of pay at the minimum 

of relevent pay scale plus dearness 

allowances for 8 hours a day is 

( minimum scale of basic pay. 

• 	 Rs.750/- plus D.A. 

• 	 Authority :-Dto DE EC letter No. 

• 	 368175/LC-I/XI/62 

dated 123.92 

No. 681 4/ADM 

Office of the DED Jorhat 

Circle, Jorhat-5 

Dated the 7 th april:' 92 

x x x 

Defence Estates Officer 

Jorhat Circle 
• 	 1 Ct 



14. 

ANNEXURE-3 

D.O PTII NO. 44/92 dted. 4.11.92 : 

APPOINTMENT 

Shri Mahesh Taye. 	:- Appointment as Casual Mali for a 

Casual Mali 	 period of six months with effect 

from 23.9.91 to 27.3.92 at the 
7 - 

rate 130 of pay at the minimum 

of relevant pay scale plus dearness 

allowances, for a hours of a day is 

minimum scale of basic pay Rs.750/-

plus D.A. 

Authority 	 :- Dto,' DE.,EC letter No. 360176/LC-1/xI/73 

No. 6014/ADW. 

Office of the Defence Estates 

Officer., Jorhat Circle, Jorhat-5, 

Dated the 4 th Nov'92 
	

Sd/mi xx xx y 

Defence Estate Officer., 

Jorhat Circle, 

Distributiin :- 

1. Office Order Book 

2 6  A.A.O.Shillong 

3. The Dto.,DE,EC Calcutta-17 

4, Personal file of Shri M.Taye 

Casual Mali, 

7. 
£ 
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ANNEXURIV 

NO. 6016/A M/XVII/169 
• Qffice of the-Defence Estates 
%Qfficer, JorhatCi1e,J0at5 

I 	

4 

Dated the 17th May 1 93  

To 
• The Director 
.DefeflCe Estates 	. 
Eastern , Command  
13.CamaCStrt (7th Floor) 
Calcutta700 017. 

Sub : Engagement of Casual Labour in the Defence 
Estates OrganiSation 1application Qf casual 
Maiiifl,0Ij0t Circle :Jorhat. I,  

I 	
I 	

I 	I 

Sir, 	•. 	 . 
of telegram No. 36O25/LC1.// 

Reference your pest copy 

DE/lglated36,4,93 terN.4i,,: ated 
I 	

•. 	I 

i2,393. 
It is stated that there is a regular vacancy of Mal • in, 

'thi6 officé. Sri 
l aa i1 	the regi:ilr ácanci 6:E4a1i s 	 ináe'8tñMáy t '91 in the 

940/-ilu D áa&ttisthiié 

f6i apóinrn 	/oñ*iñiiiori 6r SriIMatiéh 'Táe 	sua. 	ll 

àséèi 	 f oth*Dittáte IDEEq f±6m im tot.me 

with ôné'day bék 	 sixmonthâ .éféinàe in 

, thi6 régatdsrñaykiiid1y béhd to your iredO€é JEC 

NO 	130175/LC-1/XI/30 dated7,2,91(2) N636.O175/LC-1/XI/ 

3) IO. 

1992 (4) No. 30175/Lc.Lj)')±/49 	tedth Septrnbr199j., 
It 

Shri Mahesh Taye was sopnsored by the local Employment 

Exáh:rigearid fulfilled all the cOnditionsof eliibiIity. - 

àbntiriüéhirh w.ef. 4 23.3.93EO 22993 

sOugh fOr vide h±s Office letter N. 1 6Ol6/ADii/8dted 

19th February *93 hich in turn was fori.déd to 1 ]3iréOtor 

Gener1 DEvicle DirectOrate,]E, ]C 1tter No, 360175/LC-1/104 

dated 12th March*93,  Reply of Direci.or General, DE thereto 

is awaited. 	. 

3 	As regards the post 
as appointed to the post 

Directorate De, EC letter 

(Copy enclosed) and taken 

No, 19/01 dated 21.3.91 ( 

all requsits formalities  

of Chowkidar one Shri N C Bora 
of Chowkidar as approved vide. 

No. 36011/XX'JII/225 dated 29,1.91 

of strength vide DO Part-±I 

opy enclosed). After cOmpletion of 

like sponsored from Employment 

s 
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Exchange., Medical fitness and Character verification etc. 
• in the scale of pay Rs. 150/-to 940/- plu usual allowances. 

as admissible initially on prbation for 2 years. The 
• ±ndividual has completed his period of probation on 21.3,93 
• satisfactórily.It is submitted, inview of above that 

•hére'is nó,vacant ost'of Chokidar in this 6ff ice. It 

thay ther fo±'e, not be possible to take thri Ganesh ey 
on strength as Chowkidar in this office, Shri Ganesh Dey 
has howevèrnot repor -Eed to this ff ice so fr it may be 

mentionedthát bte e  Gen, DE letter No. 105/11/ADi''VPE.Of 

Dec' 10 th 1199211  has not been receIved ji!i  this off ice and a 

'copy thefef was obtained f -om ADEO Agartala. Dt, Gen. DE 

may kindly be apprised of thiS4  facual posii.ion and reues ted 
to amend the okder suitably. 

4. 	It may be mentioned that Shri Mahesh Taye who has been 
wroking as Casual Mali against regular vacan for last more 
than 2 years has beei wor3in satIsfactorily. His case for 
regularisation aloiigwith all suporties docuniens has already 
been submitted vide this office letter No. 6016/AD/ dated 
123.93 0  It is'submjtted that his cae i'a fit case for 
regularisation in view of Director General, DE letter No. 

• 	 ----- 
105/11/ADIDE dated.18.2.92 forwarded vide Directorate DE, 
EC lette' No. 36001j/C1/47 dated 2L2.92. 

However, in view of your letter under reference it is 
submittedthat éitherShri Ganesh Dey be appOinted against 
iihé regulári.acancy of Mali (and not Chowkidar) in this 

office or in the'alternatjveShrj M.hesh Taye,'Casua3. Mali 
who alread worked fth' more that 2 years be regularised and 
app6ined in thesaidvacancy 	• 

Lastly the case of Shri Mahesh Taye, Caual Mali for 
regularisation my kindly be considered smpathetica1.1y 
agá±nst any regular racancy, 	, 

• • 	 ZTESTED 
• 	Yours faithfully 

Sd/- Illegible 
Defence Estates Offlc 
Jorhat Circle. 



copy to 

The Director General, 
Defence Estates 

,.Ministry.Of Defence 
R K Puram, West Block-4 
New ,Delhj-66 	... 

With aef. to his letter No. 105/11/ADM/DE 
dtéd lOth'Dec.'92. Itisii)5mitted'that 
theaid Director General DE letériias 

not.rébeiVéd in this office and a copy 

thereof obtaIned from ADE0 Agartáia. It 

be thentionéd that where as no vacant 

post of Ch6wkl6ar in this office 

explained i' para3. "hrI Oanesh Dey 
ChOwkidr hath been obseved as dhowkidar 

at DEO Jorhat in an existing vacancy" 
ide ybür foregoing letter. It is requested 

thateithCrShri Ganesh Dey'e appointed 

asMali who hs already worke'rnore than 
2 ear.be  absorbed against the regular 

vacancy, Kindly refer to thi, office letter 

'No. 6016/ADM/88 aated29th E'e1"93dü1y 
• fô±- r.èd€o Dirécôr General, DE vide 

Directrat be, EC letter N. 360175/Lc-1/ 
1O4;daed'l2.3.93 (Copy enloàè.). The 
case fo 	egulriätionofS1iri'Mhesh 

'',Tyáe Casual Mall has alrády been 

forwarded to:DiredtorateDe, EC vide 
this office .lCtter'iJo. 6016/AnN 
dted 12.3093  

Sd/- Illegible 
Defence Estates Officer 

Jorhat Circlet 

CiO. 

/ 



ANNEXURE -5 

FOR PERSON2L KIND ATTENTION OF THE DI1ECTOR GENERAL 

Dated 17,8.93, 

To 

The Director General, pE(By name) 
Govt. of India, Ministry.ofDefence 
R,K.puram 
New .Delhi-66. 

Sub : Representation, 

Respected Sir, 

With humble submissioii I beg to submit the 

fo1lowinliiies fOryOür kiridand symáthétic consideration. 

	

2. 	That Sir, I have been appointed as a casual Mali 

w.e.f. 8th My'91 in the of±ceof thê DEO JOrhat Circle, 

Joràt initially for 5 months and then for 6 months. 

Likewise, I haré been ãpointedfor 6thmoriths with a 

day break and.ááinapointed for 6 months On the 

authoritT of Dirébtor, DE EC CClcütta lette No. 360175/ 

LC-1/XI 104 dátéd12th March*92  (copy encl6sed) iiit 

unfortunately no sanction for further period of 6 months 

w.é,f.22rjc3. March'93 Ôñwars has not beenrecejved so far 
I 

/ froth theDirector, DE EC. 

	

3, 	That Sir, proposal for regularisation in the post of 

Mali 
 

has'already bëensubthitted }yDEOJorhátvidehis 

lete±Nd, 6016/ADM dáted12th March93 as in view of the 

Govt. of±rdia, Miñitrof Defence M.4(3)/89/1D(Civ)-II) 

'dated 31st Jan. 1 91 (Copy enclosed), If äni' casual employee 

áomletes 2 years Of séEvicé (td.th b±ek periOd) he should 

immediately be egülaiséd In the ãid pot But till date 

Ih ave.not been régularised.foi whicIi I have been financially 

suffering to maitainmypôor family, 

	

40. 	Under the circumstances enumerated above I may kindly( 

be regülarised ny your honour at the earliest for which I] 

be grateful. If I am not regularised I shall be compelled to 

seek legal help for survival, 

Yours faithfuily, • 	sd/- 

(MAHESH TAY) 



ANNEXUFE-6 

/ 

No. MP 4(3)/89/D(Civ.II) 
Government of India 
Ministry of Defence 
New Delhi, the 31st January, 1991. 

To,: 
The Chief of Army Staff 

The Chief of Air Staff 

The Chief of Naval Staff 

Sub : Terms and conditions of services of casual 
Industrial and non-industrial employees. 

C' 

Sir, 

Orders of this Ministry issued vide letter No. 

2(17)/51/10885/fl(Cjv.II) dated 18.9.53 and No. 83482/EC-4 

(Ors.4(C±v) (d) 13754/D(Civ,II) dated 24.11.1967 and amended 

from time to time regulating the terms and conditions of 

employment of casual industrial and non-industrIal personnel 

have been reconsidered in consultation with Department of 

Personnel and Training, The President is now pleased to 

decide it at in supersession of all existing order's on the 

subject the tetms and conditions of mm emplOyment of 
casual labout and regularisationôf their services in the 

Service Hqrs. and Inter-Service and other organisations 

falling under the Ministry of Defence, No. 49014/2/86-Estt(C), 

dated 7.6.88 (Copy énólosed) for ready rèferénce)eàrlier 

ciculated vide this Ministry OM  No. 4(4)/86/D(Civ.II) 

dated 276.88 and the pràviioñs contined in this MInistrys 

OM Iio. 4i)/88/D/Civ(II) dated 7.4.89 (Oopy enclOsed). 

Accoringly, the istructions córitained in this Ministry's 

letter dated 18,9.53 quoted above shall cease to 6perate-

with immediate éfféct. 

2. 	For the purposes of easy reference, the revised 

instructions are given below :- 

I. 	The policy regarding recruitment of casual employees 
enunciated in OM No. 4(1)/88/DCiv.II) dated 7,4.89 
shall be kept in view.before recruitment of any 
casual workers. 	 -. 

ii. 	The guidelines given in para 10) to (xi) of DOPT OM 
No. 49814/2/86-Estt(C) dated 7th June 1988 in the 
matte,r of recruitment of casual workers on daily 
wage basis, shall be strictly complied with. 



'two 	 10 

iii, There is a complete ban on engagement of casual 
workers for performing duties 'Of Group lCt  posts. 
This has aireadybeen conveyed in Mof DaM No. 
4(3)89/]J(Cjv.II) dated 24.7.90 forwardiñga copy 
ofD0PT0MNo, 4981/16/89-Estt,(C) dated 16.7.90 
Casual workers already employed against Group 'C' 
posts on the date of issue of the above instructions 
shall be regulated in terms of the guidelines contained 
in DOPT OM No. 49814/16/89-Estt, (C) dated 22.10.90 
copies enclosed ) for. the purpose of regularisation 
and or termination of their services, 	 - 

	

3, 	The regularisa-tiin of services of non-industrial 
casual personnel already appointed shall be regulated as 
under :- 

The casual employees should have been engaged through 
Empioymeit Exchange. 

Casual employees appointed through Employment exchange, 
and possessing experience ofa minimum.of two years 
casual service in the office/establishment to which 
theysare so appointed will be eligible for appointment 
to posts on the regular establishment thn Ek availa-
bility of regular vacancies without any further refeence 
Employment Exchange, subject to other conditions like 
reservation and qualification being satisfied. 

Only a casual employee who has put in at least 240 days 
in case of 5-days week of casual service ( including 
broken period of service ) during each of the two years 
** of srvice referred to above.will be entitledto the 
benefit mentioned in (b) above, 

For the purpose of absorption in regular establishement, 
such casual employees should be allo-ted to deduct from 
theiractual age the period spent by them as casual 
employees and if after deducting this period, they are 
within the maximum age limit,they should be considered 
eligible in respect of maximum age. 

(e). With •regard to continue of broken periods of service,for 
age relaxation guidelined given in DOPT O.M. -dated 
26,7.79 ( cooy enclosed ) shall be followed, 

	

(f) 	Senioriy of employees appointed to regular establish- 
ments will be recokoned with only from the dateof regular 
appointment, 

	

** 	He/she must have completed 240 days ( 286 days in offices 
observing 5 days a week ) 'of service In each àf the two 
immediatelyprodading calendar yearà," 

Accordingly, this Ministry:'s letter dated 24,11,67 couted 
above as ämended.from time to time shall cease to operate with 
immediate effect, 

This letter issues with the concurrence of Ministry of 

pfence Finance/AG ) PB Group videthéir U.O.No, 1685-PB dated 
.12,90.  

Yours faithfully, 

AL  TE 	 sd/- x x x ( C.A.Subramanjan 
d 	 ) 	- -. 	ITED 	Uner Secretaryto the Govt.of India. 



ANNEXURE - VII 
I 	 S 	SI 

No. 6016/ADN/ 
Office4of the Defence Estates 
Off leer, Jorhat Circle, Jorhat-5 

• 1 	45 	 5 

IDated the 	Sept. 92 

To 
The Director,DE 
Ministry of Defence 
HQ4 Eastern Command 
13Camac.Street(7th Floor) 
Calcutta-17 

Subject : Regular Appointment of Shri Mohesh Taye 
CasualMali A.T.D.E,O1JOrhat..Onretu1ar 
basis. 

•Sir, 

Reference your letter No. 360175/LC-1/XI/73 
dated 30,9.92. 	. 	 - 	. 

2. 	'ft 4  is stated that as per sanction issued vide your 

• letter No 360175/LC-1/XI/38datec. 42.91 SIiri M61i6sh Taye 

• is wárkè ii Caüal i'1li in DEóhat *ith 1 effect 1 from 

8t1%May'91 @6f1/30 Of pa atfe'rhinimum0fR. 756/- in 

théaie of a3i R 150/-t6 940/-'üs deátnãl16WaflCeS 

aspaid iriI€iali fdp iod b'5(fjé)ndñths His rime 

was spànsôred lough làl 	 and he 

fulfilled thecoñditiOnof eliibi1ity prescribed 

.fbr in 1 whic 	ppôinthén 	5 mád 	6éof his 

áppoiñtnent'urideiNà. 6d16/ADJ1/22 dtd 6t1iMá 1 91 

and D.O. 'Pri-±Ioi 	ii der 6.8/1 daed18,5.91 ±eilosed 
.5 , 	• 	 • . 	S ...........I • 	t 	• 	 • 	 i_I 	 I 	 • . 	 SI 

herewith in this regard. He has therearter been in continuous 

• 1 srvie fo6'm6ñths. Again he'1iábéén ápointediide Iq. 

EC 1  (i)'.é,]E) 'NO 36016/LC-±/XI/62 dated 21 Mach92 aiid DO 

PIio'15/92ñd'44/92 'dted 4.1192' (Copenclosed). 

Howéve 1e has 1566iYgiven iii étiéen 	e áppointrhent order, 

• 	 The ihdividual has thus for completd a period of 1 

(One) Té± 10 thonthè Of'satifatóryérvice Shri Mhesh Thye 

'1san'hiesánd áithful asbservd or hi activities. 
• 	• 	 • 	 - 

In view of above it is therefore strongly recommended 

that his appointment in the post of Mali of this Office may 

be regularised. 
It is requested that your approval towards his regular 

appointment order may be issued of the earliest as anexious 

vetigation/bushes of bio Compound are cleaned and flowarine 
plants and fruit and hadges planted by him are nurtured, 

Reference. may kindly be had in this to your office letter 
No, 36015/LC-1/42 forwarding DG,DE New Delhi. letter No. 185/11/ 
ADM/DE dtd. 2nd F ebt 93 and Govt. of India No.. 1,r1F.4 (3)/89/D 
(Civ-II) dtd. 31st jan'1991(Copy enclosed. 

*1? L3TED 
	Yours faithfully, 

Sd/- Defence Estates Officer 



.. 

• 	
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CUi.'k ",TI BErCH 	 4 
CtJWVHATI 

In the matter of :-

5Originai. Ipp'1pation fo,6/95 
• 	

Shri 1ahesh Thye 

.... Applicant' 

- Versus 

•UHionor'Indj5 & others 	
•1 

• 	 ...0Respondents 

I Written statement on behalf of ReEpodents No. I to 4 

4 

T, Shri Jojneshwar 7harma, Defence Estates Ofci cer  

• 	 3orhat Circle, Jorhat, do hereby solemnly affirm 

and say as follows :- 

i) 	 That I am the Defence Estates fl?ficer, brhat Crrcle, 

rhat and Respondent No.4 in the above case, I am acquainted 

with the facts and circumstances of the case. I'have gone 

through the copy of the application (served on me) and have 

understood the contents thereof. rave and except whatever is 

Specifically admitted in this written statement, the other con-

tentions and statements made in the application ay be deemed to 

have been dehied, 1 am competent and authorised to f.le this 

written statenent on behalf of all the respondents. 

2) 	 That the respondents beg to state that the application  

is barred by liriitation and the same is liableto be dismissed 

on that Score .ilone, 

That with reference to paragraph 6.1 of the applica-

tion the resnondents bog to state that the applibant was 

casual employee working as a ra1i in the Of f ice of the DEC 
3orhat for sometime. Hb belongF to scheduled Tribe Comn.nity 
and OT fcheduled Caste as mentioned in the application ibid. 

Contd. P/2- 
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(2) 

That with reference to paragraph 6,2 of the application 

the respondents beg to state that he worked as a Casual employee 

in DEO's• Jorhat. Office for 321 days in the first spell and two 

spells of Fi x rnoçths duration with a day T break 1n-betwean and 

not for i'more than Two yearst as mentioned in the appll'cantts 

appliction. 

That with refrenca to aragraph 6.3 of the appli'cation. 
the responde.nts beg to state that the applicant has no right to 

claim for regular appointment as he was appointed as a Casual 
1lali for specified periods of tine. 

That with reference to paragraph 6.4 of the aplication, 

the respondents beg to state that a he was appointed on 'Casual 

basis, he was paid alary 	R.75O/—_plsD., as 

admissile per nronth i.e. at the rate of 1/39 of the pay at the 
minimum of, te relvant pay cale plus DrX adrnissihle for wor< 'a 

of fl(Eight) hours a day. This is not illegal and is acthally in 

1L€ne with rules regulating pay and allouances of casual employees. 

That with reference to paragraph 65 of the application, 
t.he respondents beg to state that as mentioned at para 4 aoie 

he did not wOrk for more than two years aS mentioned by the 
applicant in his application, 

That with reference to paragraph 6,6 of the application, 
the respondents beg to state that there was a regular post of 

flail, but Shri riahesh Taye (applicant) was apcointd on Casual. 
basis as the posting of a regular imcurnbant by the competent

11  
authority uas.auaited. .2ut as stated ear]ir, the ap2lcant was 

not engaged for morethan two years as sated by him in the 
apolication, 	 .. 	 - 

That with reference to paragraph 6 4 7 o the application 
the resandents beg to state that Shri Ganesh Day was working in 

• the OFFICE of the Asstt. fle fence Estates Officer, Agartala as a 
Casual Chowkidar with effect from 29-5-89 to 28-93 i,e. for \ 
4(four) year and acOordingly he was absorbed and transferred tc 

DEOorhat as Chowkidar vide Director.General, DE, New Oe'lhI 
• 

	

	letter Na.105/11/0P$DE, dated 10-12-92. But as there was no 
vacant post: of Choukidar In DEC'S Office Jorhat, Shri GaneshDay 
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was absarbad as rnali In the Office of the Defence Estates O?icer 

Jarhat. Circle with effect from 31-5-93 bnuards against a vacar,t 
regular past of rnali, 

10) 	That with reference to paragraph 6,8 of' the application 

the rspondents eg to state that although the respondents 1'Jo4 

forwarded the letter to hIgher authority to reoulerisR the 

applicant the competent authority did not consider the said 
proposal favourably, 

	

i) 	That with reference to Paragraph 6.9'of the application 
the respondets have no comnents to offer. 

	

12) 	That with reference to Paragraph 5.10 of the application 

the epondents beg to state that the engagement- of the applicn 

Shri I1ehesh Taye as cacual .flali dison€inued with effect from 

23-3-93, and hence no fresh question of terminction arises, 

	

i). 	That with reference to pararapIi 	of th apljcatjon 
the respondents have no comments, as those are administtjve 

instructjcns contathing norms of employment on casual ba1s. As 
statadjn para 4,,8 and 12 above, the applicant's engagement 
discontjhued as a casual Mall we.f. 23-3-93, He- was not engaged 
for 20 days ofservice In each of the two imediteIy precedTg 
alerarTrt6 is 

14) 	That' with reference to Paragraph 
6.12 of the applica50, 

the respndents beg to state that the engagnent of the appljcnt 
was discontinued with effect forn-23g and this he is not 

entitled to claim for salary. Nnce 23-3-93 the aljcant never 
.---- 	- 	 - 	-- 	- 	

- reported in the Office of the Défnce Estates 
flffj0, orha. -------------- -------- 

15) 	That with reference to paragraph 
6.1 of thth application 

the respondents beg to state that there is no vacant post of 
1,1a1 

in the Of'ice of the Defence Estates CffIner,orhat in 
Viw of the 

Po-siton mentioned at para 9 abovb,.Neither can he claim to have 

accrued any right to a regular post as. he was engaged as casual 
flali for Specified and disjointed periods of time. 

- 	 - 	,Cantd..p/4_ 
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16) 	
That the applicant is not entitled to any relief 

sought for in the application and the same is liqble to be 

dismicsed uith, cart 

rr 
VERIFIORTIOr. 

0 

I, Slhri Jojneswatharfla, Defence Estates OfPicer, 

3orhat Ci'rcl, 3orhat dO hereby solemnly affirm and state 

that what is stated in peras above 1S true as per the 

records available, and T have not' deliberatelY suppressed any 

matrial Pact. 

I sign this VerificntiOfl on this the day J4 

of igs at orhat 

iP  0 f, rr 

- 	
se*is 

4HRCLI 
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/ 	
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